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fc) The Government will  consider
the Report when the UG.C., who
appointed the Commitiee send it to
Guovernment with their recommenda-
fions,

Girly' Fducation

3375. Shrimati Vimla Devi:
Shrl Vasudevan Nalr:

Will the Minister of Education be
pleased to slate:

{a) whether it is a fact that prog-
ress in regard to enrolment of girls
in primary and middle schools during
the Third Plan has been rather slow,

(b) if so, the reasons thercfor; und

tc) the steps taken by Government
tp encourage girls' education during
the Fourth Plan?

The Deputy Minister in the Min-
istry  of Education (Shrimati
Soundaram Ramachandran): (a) As
against the estimafed enrolment of
85:5 lakhs and 13:1 lakhs, at the
primary and middle stages respecti-
vely, the actual enrolment is expected
to be 75 lakhs and 12.1 lakhs.

(by The main reasons are (i)
paucity of resources (financial and
human), (ii) conservatism jn certain
areas, and (iii) difficulties in setting

up educational institutions in the
inaccessible greas,
ie) Besides the provisions under

various schemes of General Educa-
tion, from which girls' education will
pel its due share, a provision of Rs. 32
crores has been included in the Draft
Plan for special schemes to promote
girls' education at the school stage.
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UNTVERSITY
Act

KEraLa (AMENDMENT)

The Deputy Minister in the Min-
istr’ of Education (Shri Bhakt
Darshan): On behalf of Shri M. C,
Chagla, I beg to lay on the Table a
copy of the Kerala Universily
(Amendment) Act, 1966, (President's
Act No. 3 of 1966) under sub-scction
(3) of section 3 of the Kerala State
Legislature (Delcgation of Powers)

Act, 1965. |Placed in Library. See
No. LT-5966/66].
Derence oF INpia  (SecoNp  AMEND-

MENT) Rures

The Deputy Minister in the Ministry
of Home Affairg (Shri Vidya Charan
Shokla): On behalf of Shri Hathi. 1
beg to lay on the Table a copy of the
Defence of India (Second Amend-
ment) Rules, 1966 published in Noti-
fieation No, G.S.R. 364 in Gazet'y of
India dated the 6th March, 1966, under
section 41 of the Defence of India Act,
1962. (Placed in Library, See No. LT-
5987/661.



